T> CAT/J/13

ha CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O. A NO. 86 OF 1992

TR NO.
ODATE OF DECISION_ 20-8.1998
Mr. Upendra Narain Rai, - Petitioner
Mr . R.V. Deshmukh, - Advocate for the Petitioner Y
Versus
Union of India & Orss Respondents
Mre. Y.N. Ravend, Advocate for the Respondent [s!

CORAM

The Hon'ble Mr. Vs ramakrishnan, yice Chairmane.

The Hon'ble Mr. Laxman Jha, Judicial Mermber .

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ¢ M~
2, To be referred to the Reporter or not ? e

g, Whether their Lerdships wish to see the fair copy of the Judgment [

4 Whether it needs to bs circulated to other Benches of the Tribunal ? i
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Mr. Upendra Narain Rai,
Executive Engineer (Electrical),
Telecom Electrical Division,
Jitendra Chambers,

Ashram Road, ahmedabad - 14. eves Applicant.

(Adveccate; Mre R.V. Deshmukh)

versus.

Unicn of India through
The Member Production,
Department of Telecom,
20, Ashoka Road, New Delhi.

The Chairman
Telecom commission,
20, ashoka Road,
New Delhi,

The sr.Deputy Director General (BW) .,
Department of Tedecommunications,
20, Ashoka Road,

New Delhi.

ML+ M.K. Shankugham
S.S.W.(Electric)
912 Devika Tower,
Nehru place

New Ddhi.

Mr. Bhoota singh

Executive Engineer

Mahanagar Telephone Nigam Ltd.,
Telephone Exchange Building,
Prabhadevi, Rombay .

Mr. G.R. Pande,
Executive Engineer,
Telecom Electrical Division,

Shillong. ««e« Respondents,

(Advocate; Mr. Y.N. Ravani)

Per: Hon'ble Mr. ve. Ramakrishnan, vice chairman.

Counsel for the applicant has since been appointed a

ORAL ORDER

O+.A.No. 86/1992

Date; 20.8.1998,

Neither the applicant nor his counsel present,

R e
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a Member of state Tribunal. Notice was issued tc

- 3 -

the applicant to take necessary action and the same
has been duly acknowledged. Despitejgégg%;gtice the
applicant has not taken steps for alternative
representation ané/nor is he present in person or
sent any intimation. In the circumstances, the 0.A.

is dismigsed for default.

"
4/ [

(Laxman Jha) (V.Ramakrishnan)
Member (J) vice chairman

vtcC.




CENTRAL ADMINISTRATIVE TRIBUNAL, DE LH! '
/ ©
. Application No. . of 19
, cm,] S6 L"' 2
‘Transfer application No. Old Write Pet. NO. ....ovvvviieiiieiiiiienien e cvsisenane.
CERTIFICATE
Certified that no further action is required to be taken and the case is fit for consignment to the Record
f)om (Decided). .
Dated: &ch‘ \q <
Countersigned. \*, /7
LY
Section Officer/Court Officer. &\7\ Sign{.&%‘o/fthe Dealing
"~ Assistant,

MGIPRRND—17 CAT/86—T, S, App,~30-10-1986—150 Pads,
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CENTRAL ADMINISTRATIVE TRIBUNAIL
AHMEDABAD BENCH
AHMECABAD.

Submitted: C.A.T./JUDICIAL SECTION,.

&

Original Petition No:

- =2
Miscellaneous Petition No: -
of - e
/ / :
Shri o ‘h(,’éém N Ny /é’v/ Pstitioner(s)
\/ Versus.,
\Jgjli}”z?% ;%A, Respondent(s).

This application has been submitted to the Tribunal by

Shri

Under Section 12 of the Administrative Tribunal Act,1385.

It has becen scrutinised with reference to ths poimts mentioned in
the check list in the light of the provisions contained in the
Administrative Tribumal Act,1985 and Central Administrative
Tribunals (Procedure) Rules,19285.

The Applications hzs been found in order and may be
given to concerned for fixation of dat e.

The apppication has not been Poynd in order B6r the
reasons indica%;ﬁ/in the check list.The iliCPﬂ}/Hgav%EkéﬁviSFd
to rectify th- /same within 14 days/cdraft letter is plac d bs loy 9
for signature. /45{&1Xqv27 Ai:‘dww kv;ﬁ»ﬂ My )n¢th1 / ///éLQ
G\ qd-2 f’,i S A /"C»\fw”‘”z/j =l /{ iy AL, T
N Ry {)é 78
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ANNEXURE 1. o
E . (jS>

- EENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BECH

A
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APPLICANT(S)

RESPONDENT(S ) \\,K,i_}l//i, by

PARTICULARS TC BE EXAMINED ENDCRSEMENT AS TO
RESULT OF EXAMINATICN,

(A) Is the apnlication in the /
‘I?

1. Is the apnlicattion competant 7

\
prescribed form ? &L,
=)

(B) Is the application in
paper book 6orm - ? k&i,

(C) Have prescrib:d number
complate sets of the

application been filed 0 \4(
3. Is the application in time ? w )
If not,by how many days is Lk”\

it beyond time ?
Has sufficiznt cause for not
making the application in

time stated ?

Has the docyment of authorisation/
Vakalat Nam%been filed 7

S Is the application accompained by .~ 7 : oy 1§
C.D./I.P.0. for Rs.50/- ? Number /»O/O As C%L / /9?7ézﬁ?f?
of 0.0./I.P.0. to be recorded. T

\/n
A
"

—
.

sgainst which the application is 4

s Has the copy/copies of the order(s) Z/
made,been filed.?

7. (a) Have the copies of the documents

relied upon by the applicant and /p
mentionsd in the application //§7
besn filed ?

in (a) above duly attested and

(b) Have the documents referrcd to ,\ai/
numberced accordingly ? - )

(c) Are the documents referred to in (a)’
above neatly typed in double space ? )
/

filed and has the paging beesn done

8. Has the index cf documents has been \Aé/)
properly 7

-0215-




AP - —

PARTICULARS TO BE EXAMINED. ENDORSEMENT TC BE RESULT OF
EXAMINATION,

NS ()

Do Have the chronological details of 7/L /
rzprescncations made and the [
outcaome- of ‘such representation - L

bezn indicated in the application 7

o

10. Is the matter raissd in the
application psnding before any
court of law or any other Bench

of the Tribunal ? .
, \ 4/7
ﬂ
Y

11. Are the application/duplicate
cppy/copies signed. ?

12. Are extra copies of the application
with annexures filed ?

(a) Identical with the Original,
(b) Defective.
(¢c) Wanting in Annexures
No. Page NOs. ?

(d) Distinctly Typed ? /7
13. Have full size envelppes bearing /
full address of the respondents
1%

been filed 7

14, Are the given addressed,the
registered addressed ?

15. Dc the names of the parties stated \va/)
in the copies,tally with Name(s)
those indicated in the application ?

16. Are the transalations certifi=d to b&\,
true or supported by an affidavit bb/w
affirming that they are true ?

17. Are the facts for ths cases mentioned ,
under itzm Ng@6 of the application ? ‘\/\

(a) Concise 7
(h) Under Distinct hesads 7
(c) Numberced conscecutively ?
(d) Typed in double space on one
side of the paper ?
8., Have the particulars for interim

order prayed for,stated with reascns ?

KNP30192.




